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15.83 brs 
STATEMENT RE: PAYMENT OF 
BONUS (AMENDMENT) ORDI-
NANCE, 1980 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DA TT TIW AR!): I beg to lay on the 
Table an explanatory statement 
(Hindi and English versions) giving 
reasons for immediate legislation by 
the Payment Of Bonus <Amendment) 
Ordinance, 1980. 

15.03 hrs. 
TEA (AMENDMENT) BILL'" 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): Sir. I beg 
to move f'Jr leave to introduce a Bill 
further to amend the Tea Act, 1953. 

MR. SPEAKER: The question is : 
"That leave be granted to intro-

duce a Bill further to amend the 
Tea Act, 1953." 

The motion was adopted. 

SHRI PRANAB MUKHERJEE: 
introduce the Bill. 

15.04 hrs. 

I . 

STA TEMENT RE: TEA (AMEND-
MENT) ORDINANCE, 1980 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): I 
beg to lay on the Table an explana-
tory statement (Hindi and English 
versions) giving reasons for immedi-
ate legislation by the Tea (Amend-
ment) Ordinance, 1980. 

15.48 hrs. 
:MATTERS UNDER RULE 377 

(i) ,R.EPORTED DEATH OF A NUMBER OF 
PERSONS IN HARYANA AFTER CON-
SUMING SPURIOUS LIQUOR 

MR. SPEAKER: Shri nevi LaI. What 
is written in the statement, whatever 
has been allowed, shall go 'Jn record. 
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MR. SPEAKER: Mr. Dennis. 
(InteTnLptions) •• 

MR. SPEAKER: Nothing will go 
on record without my permission. 

(Intierruptions)· • 

(ii) IMPLEME.N"l'ATION OF CO~A'SD 

AREA DEVELOP,MENT PERFORMANCE 
IN mRIGATION IN TAMIL NADU. 

SHRI N. DENNIS (N agercoil): Sir, 
with yOUr permission, I raise the fol-
lowing matter under Rule 377:-

Implementation of command area 
development programme in irrigation 
thI"Jughout Tamil Nadu, would great-
ly remove the prevailwg difficulties 
faced by ryots who carryon cultiva-
tion by irrigation. This programme 
not only facilitates systematic, equit-
able and regular distribution of water 
to the ryots but also safeguards the 
ryots from waterloaging on the One 
hand and also fr.:>m the scarcity of 
water faced by ryots, particularly the 
ryots who have lands on the tail oods, 
on t.he other. Excavation of field 
channels under this programme would 
facilitate the accessibility of water to 
each and every field, includin~ the 
fields in the tail ends. As the scope 
for further availability of surface 
water in Tamil Nadu is limited, pro-
per utilisation Of available water is 
highly essootial and thus it is essen-
tial to implement this programme in 
the entire irrigated areas of Tamil 
Nadu, including Kanyakumari Dis-
trict, wbere the necessity for the 
programme is greater as there is .large 
wastage of water due to the irregular 
level and shape Of land and thereby 
the prevalenCe of acute scarcity of 
water. particularly w tail-end lands. 
So, the Government may be pleased 
to take speedy steps for the imple-
mentation of this programme in t3e 
entire irrigated areas of Tamil Nadu. 
including Kanyakumari district. 

(iii) PRACTICE OF X-RAYING INDIAN 
CHILDREN IN GREAT BRITAIN TO 
ASSESS THEIR AGE. 

SHRI BlUSHNA CHANDRA 
HALDER (Durgapur): Sir, the Bri-
- -.·Not <recordect. 

tish government has approved the 
practice of X-raying Indian children to 
determine their age despite protests 
from many quarters, who have con-
demned the practice :for exposing 
people to unnecessary radiation risks. 
Even the British Medical Association 
condemned the practice of radiological 
examination for administrative or po-
litical purp.JSes as ·unethical'. 

Sir, when a country is following 
such discrimination and repression on 
racial grounds to the Indians, I. there-
fore, urge upon the government to 
take up the issue with the UK Gov-
ernment to stop this inhuman prac-
tice. 

15.11 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

(iv) SETTING UP OF REGIOXAL RURAL 
BANK IN SAGWARA

J 
RAJASTHAN 

SHRI BHEEKHABHAI (Bans-
wara): Sagwara is located equi-dis-
tance both from Banswara as well as 
Dungarpur districts in Rajasthan. It 
is also under-banked. The town is 
rural in character and has a p'.Jpula-
tion of 15,000. This town is a backward 
district town and mainly inhabited by 
the Scheduled Tribe, Bhils. The 
town is rich in commercial crops and 
provides ample opportunity for the 
viability of the proposed Regional 
Rural Bank, if established. 

It is understood that the Govern-
ment Of India and the Re<~erve Bank 
are already considering the matter of 
establishing a Regional Rural Bank in 
Rajasthan. Considering the above, I 
would urge upon the Government to 
establish the proposed bank in Sag-
wara town of Rajasthan. 

(v) RESUMPTION OF DELm-KULU Am 
SERVICE 

SHRI VIRBHADRA SINGH (Man-
di): Delhi-Kulu Air Service was ope-
rated from 1967 to 1975 by the 
Indian Airooes which received a sum 
of Rs. 16,40,438.97 as subsidy for ope-
ration of the service from 1967-68 to 
1974-75 from the Himachal Pradesh 


